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This is a question, not allowed. This
is not a point of order,

HRI VASANT KUMAR PANDIT

(Rajgarh): I have tabled some mo-
tion with regard to recial riots in
U. K.
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So many questions have been admit-
ted on that It is coming.
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PAPERS LAID ON THE TABLE—
Contd.

HARYANA AXD Urrar Prapesa (In-

SPECTION OF BOUNDARY PILLARS)

Rures, 1981 aND ANNUAL REPORT ON

THE WORKING OF THE PROVISIONS OF

SECTION 15A oF Crvih RicHTs AcT,
1955.

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA MAK-
WANA): I beg to lay on the Table:—-

(1) A copy of the Haryana and
Uttar Pradesh (Inspection of
Boundary Pillars) Rules, 1981
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(Hindi and English versions) pub-
lished in Notification No.™G.ER.
417(E) in Gazette of India dated
the 30th June 1981 under sub-sec-
tion (2) of section 38 of the
Haryana and Utar Pradesh (Altera-
tion of Boundaries) Act, 1979,
[Placed in Library. See No, LT-
2617/81].

(2) A copy of the Annual Re-
port (Hindi and English versions)
on the working of the provisions of
section 15A of the Civil Rights
Act, 1955 for the year ending 31st
December, 1979, under sub-section
(4) of section 15A of the said s.ct.
[Placed in Library. See No. LT-
2618/81].

Navy (PENSION) FIRST AMENDMENT
RecULATIONS, 1981

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIFENCE
AND TECHNOLOGY, ELECTRONICS
AND ENVIRONMENT (SHRI C P.
N. SINGH) on behalf of SHRI SH1V-
RAJ V PATIL: 1 beg to lay on the
Table a Copy of the avy (Pension)
First Amendment Regulations, 1981
(Hindi and English versiong) pub-
lisheq in Notification No. S.R.O. 198
in Gazette of India dated the 25th
July, 1981, under section 185 of the
Navy Act, 1957. [Placed in Library
See No. LT—2615/81].

RECOMMENDATIONS OF THE ReviFw
CommarTee oN ErecTrOoNICs (SonpmH:
CoMMITTEE), RECOMMENDAIIONS OF
THE COMMITTEE oN ErLecTPONICE BEx-
roRT (MENoN Commrrree), Common/
OVERLAPFING RECOMMENDATIONS OF
THE CoOMMITTEE ON ELECTRONICS Ex-
porT (MENoN ComMMITTEE), PROFILE
OF SrACE RESEARCH AND DEVELOPMENT
FOR THE DECADE 1980—1990 ETC. ETC.

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, EFELECTRO-
NICS AND ENVIRONMENT (SHRI
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C. P. N. SINGH): I beg to lay on
the Table:—

(1) A copy of the Recommenda-
tions of tie Review Committee on
Electronies (Sondhi Committee)
and the decisions of Government
thereon (Hindi* version)

(2) A copy of the Recommenda-
tions of the Committeeg on Elec-
tronic Exports (Menon Co.mmittee)
and decisions of Government
thereon (Hindi* wersion)

(3) A copy of the Common/
Overlapping Recommendations of
the Committee on Electronic Ex-
ports (Menon Committee) and the
Review Committee on Electronics
(Sondhi Committee) and decisions
of Governmen thereon (Hindj®*
version) [Placed in Library. See
No. LT—2620/81].

(4) A copy of Profila of Space
Research and Development for the
Decade 1980-1990 (Hindi and Eng-
lish versions). [Placed in Library.
See No. LT—2(21/811,

(5) A copy each of the follow-
ing papers (Hindi and English ver-
sions) : —

(i) Annual Report of the Na-

tional Remote Sensing Agency,

Secunderabad, for the year 1979~

80 along with the Auditeq Aec-

counts,

(ii) A statement (Hindi and
English versions) regarding Re-
view on the working of the Na-
tional Remote Sensing Agency,
Secunderabad, for the year 1978-
80 and reasons for delay in lay-
ing the report. [Placed in Library,
See No, LT—2622/81].

(.B} A copy each of the follom
Ing Notifications (Hindi and Eng-
lish versions) under section 33 of
the Sree Chitra Tirunal Institute
for Medica] Sciences ang Techno-
logy, Trivandrum Act, 1980:—

s —
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(i) The Sree Chitra Tirunal
Tnstitute for Medical Seciences
and Technology, Trivandrum
Rules, 1981 published in Notifi~
cation No. G.S.R. 379(E) in Ga-
zette of India, dated the 1lth
June, 1981.

(ii) The Sree Chitra Tirunal
Institute for Medical Sciences and
Technology, Trivandrum regula-
tions, 1981, published in Notifica-
tion No. G.S.R. 618 in Gazette of
India, dateq the 4th July, 1981
[Placed in Library. See-No. LT—
2623/81]. -

(7) A copy each of the folow-
ing papers (Hindi and English
versions) under sub-secticn (1) of
section 618A of the Companies Act,
1956: —

(i) Statement regarding Re-
view by the Government on the
working of the Electronics Trade
and Technology Development
Corporation Limited, New Delhi,
for the year ended 31st July,
1980.

(ii) Annual Report of the Elec-
tronicg Trade ang Technology
Development Corporation Limit-
ed, New Delhi, for the year end-
ed 31st July, 1880 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon

(8) A statement (Hindi and
English versions) showing rea-
sons for delay in laying the
papers mentioneg at (7) above.
[Placeq in Library. See No. LT—
2624/81].

CoaL MiNes RescUE (AMENDMENT)
RuLes, 1981

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA):

I beg to lay on the Table a copy of
the Coal Mines Rescue (Amend-

*English version was laid on the Table on the 8th May, 1981

1339 Ls—10.
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ment) Rules, 1981 (Hindj and English
versions) published in Notification
No. GS.R. 544 in Gazette of India
dated the 6th June, 1981, unde: sub-
section (7) of section 59 of the Mines
Act, 1952. [Placed in Library. Sece
No. LT—2626/81].

Borpzr Secvmiry ForcE (AMEND-

»MENT) Rures, 1981, NoTIFICATIONS

UNDER ALL InDIA SERVICES AcT, 1951

AND  NOTIFICATIONS UNDER DELHI
PoLice Act, 1978,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): I beg to
lay on the Table: —

(1) A copy of the Border Secu-
rity Force (Amendment) Rules,
1981 (Hindi and English versions)
published in Notification No. SO.
329(E) in Gazette of India, dated
the 1st May, 1981 under sub-sce-
tion (3) of Section 141 of the Border
Security Force Act, 1968. [Placed in
Library. See No. LT—2828j81].

(2) A copy each of the follow-
ing Notifications (Hind1 and Eng-
lish versions) under sub-section
(2) of section 3 of the All India
Services Act, 1951:—

(i) The Indian Forest Ser-
vice (Fixation of Cadre Strength)
Fourth Amendment Regulations,
1981, published in Notification
No. G.S.R. 360(E) in Gazette of
India, dateq the 23rd May, 1981,

(ii) The Indian Forest Ser-
vice (Pay) Fifth Amendment
Rules, 1981, publisheq in Notifl-
ecation No. GS.R. 361(E) in
Gazette of India, dated the 23rd
May 1981

(ili) The Indian Forest Service
(Fixation of Cadre Strength)
Fifth Amendment Regulations,
1981, published in Notification
No. G.SR. 3786(E) in Gazette of
Indiq dated, the 2nd June, 1981,
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(iv) The Indiagn Forest Ser-
vice (Pay) Sixth Amendment
Rules, 1981, published in Notifi-
cation No. GSR 377(E) in
Gazette of India dated the 2nd
June, 1981;

(v) The Indian Forest Service
(Fixation of Cadre Strength)
Sixth Amendment Regulations,
1981, published in Notification
No. G.SR. 386(E) in Gazette of
India, dated the 9th June, 1981.

(vi) The Indian Forest Service
(Pay) Seventh Amendment
Rules, 1981, published in Notifi~
cation No. G.S.R. 387(E) in

Gazette of India, dated the 9th
June, 1981,

(vii) The Indian Administra-
tive Service (Probation) First
Amendment Rules, 1981, publish-
ed in Notification No. GS.R 4563
in Gazette of India, dated the 9th
May, 1981.

(vii) The Indian Police Ser-
vice (Probation) First Amend-
ment Rules, publisheq in Woti-
fication No. GSR 454 in Gazelte
of India, dateg the 9th May, 1981.

(ix) The Indian Forest Service
(Probation) First Amendment
Rules, 1981, published in Notifi-
cation No. G S.R. 455 in Gazette
of India dateg the 9th May, 1981.

(x) The Indian Forest Ser-
vice (Fixation of Cadre Strength
of Gujarat) Rules, 1981, publish-
ed in Notification No. G.SR. 456
in Gazette of India, dated the
9th May, 1981, [Placed in Librgry
see No. LT—2627/81).

(3) A copy each of the followug
Notifications (Hindi and English
yersions) under sub-gection (2) of
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section 140 of the Delhi Police Act,
1978 —

(1) The Delhi Police (Appoint-
ment ang Recruitment) (Amend-
ment) Rules 1881, publisheq in
Notification No. F 10/10/81 Home
(P)/Estt. in Delhi Gazette dated
the 11th June, 1981.

(ii) Notification No, F. 10/6/30-
Home(P) /Estt. published in
Delhi Gazette dated the 11th
June, 1881 regarding scale of
charges in respect of deputing of
additional police on payment to
Private  persons, Commercial
Establishments,

(iii) The Delhi Police (Appoint-
ment and Recruitment) (Amend-
ment) Rules, 1981, publisheq in
Notification No. F. 10/14/81-Home
(P)/Estt. in Delhi Gazette dated
the 9ty July, 1981.

[Placed in Library. See No.
LT—2628,81].

—

12.17 hrs.

COMMITTEE ON PRIVATE MEM.
BERS’ BILLS AND RESOLUTIONS

TWENTY-SIXTH REPORT

SHRI G. LAKSHMANAN (Madras
North): I beg to present the Twenty-
fifth Report of the Committee on Pri-
vate Members' Bills and Resolutions,

— —

MR. SPEAKER: Now, calling at-
tention,

12.19 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported racfal violence and attacks
on Tamilg in Sri Lanka and reaction of
the Government thereto,

SRAVANA 28, 1908 (SAKJD

violence ana  uyg
Sri Lanka etc. (CA)

DR. SUBRAMANIAM SWAMY
(Bombay North East): I have a point
of order. Rule 187(2) says:

“There shall be no debate on such
statement gt the time it js macde but
each member in whose name the
item stands in the list of Business
may, with the permission of the
Speaker, ask a question.”

The rule on asking the question is
guided by rule 41; and one ot the sub-
rules uider rule 41—which is ot page
23—says:

(xxi) it shall not oi1dinariiy ask for
information on matters which are
under consideration of a parliamen-
tary Committee;...."

Ang there are a number of
other rules. So, on this
Calling Attention motion, I

would like to say that this is a mat-
tey on which, firstly, the Estimates
Committee of Parliament is having a
look at., Secondly, the Estimatcs
Committee is looking in great depth
into the question pf problem;y of Indian
overseas and of peouple in Sri Larka.

I would like to say that the rela-
tiong beiween the Government of Sri
Lanka and the Government of India
should not be spoijled, because it is
an emotion-laden subject. I am also
a Tamilian. I know what is happen-
ing in Sri‘Lanka. I know the feeling
in Tamil Nadu, And I know how
things can be stirreg up.

There was a time when we had a
Calling Attention motion on China.
On that occasion, there was an infor-
mal acceptance of the view that in
order not to spoil the relations, the
Minister should make a statement,
and no further questions should be
asked. So, I want that here  the
Minister should be asked to make 2
statement, and np further questions
should be allowed.

MR, SPEAKER: Estimates Com-
mittee, as such, is looking into not only
the question of Tamils of Sri Lanka,
but of people of Indian grigin every-
where else also. But if the House so



